
csmtral ao^inistratiwe tribunal principal bench
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Ngu Delhi: this thg day o f
/iri'L,

,1999,

HDN 'BL E f'l R.-S. R. AOI G E» \/I CE CHaI i?l aN ( a) .

HON'BLE i^BS. L aK SETl I SUAM IN aTH flN , N 0'1 B ER(3 )

R.-B. S.Tyagl,
S/O Shri Rd" A^^tar Tyagi, _ _
d/o r>T._Mo-A7/7n. nslhi AcPiinistrati \/e Flats,r/o Qr.No. 47/20, Delhi Acfi
Ra jp u r Rn a d,
Delhi Hapli can t.

(Sy Aduocate; Shri A. Bahera)

\/9rsus

Union of India
through the Secretary,
Plinistry of Home Affairs,

No rth Bio ck,
N 8U Del hi

2. Chief Secretary-CUT!-Chief \/igilance Officer,
Go vt. o f N CT of Delhi,
Old Secretariat,
Delhi -0 54.

3. DCP(Anti corruption)
Old Secretariat,
Del hi -0 5 4.

0 RDER

Respon dents.

HGN 'BLE fIR. S. R.^ADIGE 1/1 CE CH Al fl''1 AN ( a) .

Applicant's counsel impugns respondents'

orders dated 11.1.99 (.Ann'exure-a1) , p assed p ursuant

to the Tribunal's order dated 14.8.98 in 0 .A.No .171/98,

2. ije have heard applicant's counsel Shri Bahgra.

3, A perusal of the impugned order dated 11.1,99

makes it clear that respond^ts themselves are seized,

of the matter and the competent authority has

observed that there (jas inordinate delay in

finalising the investigation and has desired that

respond^ts be advyised to finalise the investigation

uithin 4 nuonths and thereafter the suspension order

h?Aiiu nbe re vi sued. .Already

,

J months of that



- 2 -

4 month period ha ue expired.

IJider the ci rcunstance» the impugned ordar

dated 11,1.99 uarrants no interference at this stage

and is dismissed in limine uith the: observ/ation that

respond^ts shoul d "make all efforts to ensure that

the time schedule referred to in the impugned

order dated 11,1.99 is adhered to»' No costs.

(n RS. L aK SH-'l I SU m IN a TH aN )
ri EnBER(3)

(S.R. AOIGE y
VICE CHaI FPI .AN ( a) .

/ ug/


